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[Shri Jyotirmoy Bosu]

kindly consider them and allow a discus-
sion ?

MR. SPEAKER : 1 want to make this
observation. Normally we allow only ques-
tions on call attention metions. We are again
relapsing into the old practice of making
Jong specches. We should ask questions in
onc minute or at the most two minutes. I
suggest that such questions are put and
replies also given on the same lines as they
used to be before.

So far as Mr. Bosu’s question is concer-
ned, it will be placed before the Business
Advisory Commitice. Itis up to them to
agree or not; 1 have no objection.

13.10 hrs,

RE : ISSUE OF ORDINANCES
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SHRI YESHWANTRAQO CHAVAN :

When they come up, they can be discussed.
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SHRI S. M. BANERJEE (Kanpur):
Yesterday 1 wanted to submit something,’ but
1 could not. You are allowing calling atten-
tion on high prices etc., for which I must thank
you, but there are other very important
matters also. For instance, 32 Defence em-
ployees and 13 employces of the West Bengal
Government have been dismissed under the
President’s special powers under various arti-
cles of the Constitution, without being given
an oppertunity to cxplain, 1 request you
cither to admit a call attention or ask the
Minister to make a statement in this regard.
1 was a Government employee. I know, the
same thing was used against me.

MR. SPEAKER : There is a proper time
for referring to everything, and vou should
not abruptly get up.

SHRI S. M. BANERIJEE : 1 requested
you.

MR. SPEAKER : You cannot take ad-
vantage saying that you requested me. We
have a discussion fixed on_West Bengal.

SHRI S. M. BANERIJEE : This is not
covered by that. That motion reads :

“That this House expresses its seri-
ous concern at the deteriorating law and
order situation in West Bengal and role
therein of a section of the police, C.R.P.,
official machinery and anti-social ele-
ments.”

Neither the anti-social elements nor the
C.R.P. have dismissed them. Will you allow
me to speak on this in that discussion ?
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SHRI JYOTIRMOY BOSU : It is in the
fitness of things that you ask the Minister to
make a statement about these employees as
it is a very serious matter.

MR. SPEAKER : 1 will consider.

st gagrE awe (araleEr) @ EdET
arzd, gw sy & qrw oF Jfea war )
fr aifedsg ¥ agg 70 ¥ WAF
S amy My AR AT F A Y Y
#19m7 )5 fam & a1g 39 9T aga oA
AT 9 gH IR WA A qga |
graom ) g wigA & fr 39 qT 9e
aga g1 =nfgm

:‘.(.uu-—-(&-'u,: -') quai.u L.‘;tﬂwl _5’.‘,]
g _wiy 2] wb étﬁﬁ 2 s ale
2y Tayf e a8l iﬁ'ﬁjf oF R
B o Bow gl X206 S
e ow ylom £ oo 1051 v By
o g Sy ol ey o ) L
Shv g gl & o Jetyes o8 ety o
[y s e

MR. SPEAKER : As far as the ordinan-
ces are concerned, I personally think it is not
a light matter to be ignored. Certain ob-
servations have been made by my predecessor
Mr. Mavalankar based on wery sound judg-
ment, There was a brief spell of intersession,
not more than three months, and there are a
""mbcr of ordinances which could perhaps
Wait. 1 will not use the word which Shri
Vajpayee suggested, but T would invite the
dttention of the Government to see that there
s real or urgency justifying the
'Ssue of the ordinances. There should not
‘l’:amuch of & hurry about those ordinances

! can wait for the session of Parliament.

i AN HON. MEMBER : Whom are you
"%ing ? There are no Ministers there.
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MR. SPEAKER : I presume the Govern-
ment is sitting on this side, T quite appreciate
the force of the objection and’l am going to
take up the matter at a personal level with
the Prime Minister. Jf Shri Vajpayee had
not used that word, T would have said some-
thing more.

SHRI ATAL BIHARI VAJPAYEE : 1
am prepared to withdraw it; pleasc say
something more.
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MR. SPFAKER : 1 did not say about
all the ordinances. Those ordinances which
have no urgency should not be pushed
through in the intersession period. T will be
taking it up with the Prime Minister. We
will have to evolve some method of continu-
ing this convention, so that there may be no
objection in future, After all, we have been
repeating this since the time of Shri Maval-
ankar. All of us have stuck to it all these
years. We discussed it in the Presiding
Officers’ confercnce also. I assure you, |
will bring all these facts to the notice of the
Prime Minister.

13 17 hrs,
PAPERS LAID ON THE TABLE

REVIEW, ANNUAL REPORT AND DIREC-
ToR'R REPORT =®ETC, oF ORissa
Roap TraxsporT (o, LTn,
AND A STATEMENT RELAT-

ING THERETO

THE MINISTER OF RAILWAYS
(SHRI K. HANUMANTHAIYA) : 1begto
lay on the Table—

(1) A copy each of the following papers
(Hindi and English versions) undet sub-sec-
tion (1) of section 619A of the Companies
Act, 1956 ;



